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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI.

Regn.No. 0OA-84 2/86 - Date of decision: §,2,,1993"
Km, Vijay Usha E eees Applicant

Var sus
Union of India & Ors, eese Respondents
?or the Applicant ‘.... Shri Umesh Mishra, Advocate
For the Raspgondents ~ eess Shri ML, Verma, Advocate
CORAM:

The Hon'ble Mr.P.K. Kartha, Vice Chairman(J)

The Hon'ble Mr.B.N.IDhoundiyai,‘Administrative Member

1. " Whether Reporters of loéal papers may be allowed

to see the Judgment? LJ)V”’ : :

2. To be referred to the Repofters or not? [TVO ~
JUDGMENT

(of the Bench delivered by Hon'ble
Shri P.K. Kartha, Vice Chairman(J))

\

The applicant, who has worked as a Cle?k on daily-
wage basis in the Office of the Liaison Off icer, Lakshaduesp
'Administratioﬁ (Respondent No,4), filed this‘application
‘under Section 19 of the Administrative Tribunals Act, 1985
praygng that the ragspondents be directsd to regularise her
in the post against which she was working and give her all
henefits which are given to a regular appointes and not to
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termingte hsr services.

Ze .Ua have gone through thse records of the case
carefully, This Caée had figuéed in the list of 15 cases
peremptorily fixed for final hearing, When the case uas
called on 16,10,1952, none appearsd faor both the parties,
3. The records of the case ravsal that the applicant
was appointed as a Clerk on daily-uage basis.For at tending
to the clerical work in the Ofiice of the Liaison 0Fff icer,
Lakshadweep until further orders, A copy of the order of
appointment dated 12,3,1986 is at Annexure 'A', page 13 of
the péparbook. The applicant has stated that she was found
eligihia and was appointed after an interview by Respondent
No,3, She has also stated that she was aﬁpointad against a
permanent vacancy though hsr appointment was t ermed as

Yon daily-uagé basis', The raspondanté have denied these
avaerments made by her, According to them, the applicant is
neifher eligible for ghe post as she did.not know typing,
nor was she sngaged through thae Employment Exchange, She
gave her application to the Liaison OFficer who is closely
related to her, In the rejoinder aff idavit, the applicant
has sta;ed that she has got herself registered with the
Employment Exchange. She has not, however, dsnisd the
fact that she is related to’the Liaisgon Officer,

4, The applicant hed besn continuausly'udrking ?s a
Clerk., The apalication was filed on the apprshension that
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the.Special Commissioner {Respondent No,?2) uwas interested
in some other psrson and he wanted him at the cost of ths
appligant. The respom@énts have ;tated that the Spsecial
Commissioner bsing the superior officer to the Liaison
Officer, Had svely right to fill up the post‘through the
Employment Exchange. The applicant has mentioned that ths
name of the person sought te be favoured is one, Shri Pauén
Kumar, The allegation that Respondent No, 2 uvanted to show
any favour to Shri Pawan Kumar, has bzen denied by the
respondents in their countar~$??idavit. ficcording to them,
regpondent No,2 came to knou about Shri Ravan Kumar only
when the Employment Exchange forwarded his name along with
nine others on 29,?.1986;

5. The contaention of ths applicant is that shé should
be regularissd having regard to the long period of service
put in by her, Of &hs other hand, the contention of ths
respondents is that she has no such right because there

is no regular post,.

. The Tribunal had passed an interim order on

14,11,1986 directing the respondents to maintain status quo

as regards the continuance of the applicant in the post of

. Clark, The interim porder has thereafter bsen continued
orders ¥~ .

until further-fon the main application,

7. On careful considaration, we are of ths epinion that

the applicant who has vorked for several years as a Clerk,
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on daily-wage basis, should be continued as such in
prefarence to any outsider, 1In case a post of Clerk

is created in the future ahd the respondants proposa t;
fill up the sams on a regular basis, théy shall alsg
consider the suitability of the applicant for regular
appointment along with the other eligible candidates,
Till then, the interim order already nassed hy the

Tribunal will w@iwain inm force, © . There will be no

order as te costs,

N oo A (- , e k
(B.N, Dhoundiyal) (P,K. Kartha)

Administrat ive Member . V ic g=Chairman{Judl, )



